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t [GRANT    OF    LOAN    TO    HASTINAPUR 

SUGAR MILLS, MEERUT 

*439. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of COMMERCE AND 
INDUSTRY be pleased to state: 

(a) whether it is a fact that a loan of 
rupees 24 lakhs was sanctioned for the 
Hastinapur Sugar Mills, Meerut, if so, when 
it was sanctioned and how much of it has so 
far been paid; 

(b) on whose recommendation the 
licence was given to this mill and whether 
this mill has started functioning; and 

(c) who are the owners of this mill and 
how much work has so far been   done  
there?] 

THE MINISTER OP INDUSTRY (SHRI 
MANUBHAI SHAH): (a) to (c). A statement is 
laid on the Table of the House. 

STATEMENT 

(a)   Administrative   approval   to   a 
Scheme envisaging the grant of a loan 

f[ ] English translation. 

of Rs. 24.00 lakhs—Rs. 20.00 lakhs for land, 
building and machinery and Rs. 4.00 lakhs for 
meeting the expenditure on the transport of 
machinery was given in March, 1958. 
Sanction for Rs. 4.00 lakhs for the transport of 
machinery was issued in March, 1959 against 
which the State Government have disbursed 
Rs. 2.50 lakhs to the mills. No loan amount 
out of Rs. 20 lakhs has been yet sanctioned. 

(b) Pursuant to the above decision, an 
industrial licence was given on the 
recommendation of Ministry of 
Rehabilitation. The Mill has not yet started 
functioning. 

(c) M|s. B. D. Gupta & Bros., 
Thaparnagar, Meerut are the owners of the 
Sugar Mill. The construction work of factory 
building, godowns, approach roads, electric 
lines etc. have partially been completed. 
Machinery for the various plants sections are 
arriving at site, some in full and some partly. 
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f [TRANSFER   OF   HOUSES   IN   DEVFURI 

COLONY, MEERUT 

•440. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of REHABILITATION AND 
MINORITY AFFAIRS be pleased to state: 

(a) the number of houses in Devpuri 
Colony, Meerut, which were transferred to the 
displaced occupants in the years 1956, 1957 
and 1958 by adjusting the value of the houses 
from  their  compensation   claims; 

(b) when the colony was included in  the  
compensation pool;  and 

(c) how many allottee purchasers were 
exempted from the payment of rent after its 
inclusion in the pool?] 

 


